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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI. 

ORIGINAL APPLICATION NO. 408/2023 

HARVIN DER �-INGH 

VERSUS 

STAil� OF HARYANA & ORS. 

APPLICANT 

RESPONDENTS. 

REPLY ON BEHALF OF THE RESPONDENT NO.7. THE INDIAN 

OIL CORPORATION LIMITED, (IOCL) 

MOST RESPECTFULLY SHOWETH:-

A. That the Respondent No.7 herein. respectfully submits that the

al legations raised by the Applicant regarding the alleged improper

issuance :1f NOC for the establishment of a retail outlet near Hindu Girl

College. Jagadhri, District Yamuna Nagar. are without any basis or merit.

Respondent No 7 has adhered to al I applicable laws, rules, regulations,

and guid�lines. including the Central Pollution Control Board (CPCB),

in seek.ins and obtaining the NOC.
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eventuall:1 delaying setting of petrol pump which is of public use and 

public utility. 

H. That it is relevant to place on record that CPCB guidelines dated 7.1.2020

clearly m�ntions that in case of constraints in providing 50 mtrs distance,

the retail rntlet shall implement additional safety as prescribed by PESO.

In no case, the distance between nevv Retail Outlet from school, hospitals

( 10 beds and above) and residential area designed as per local laws shall

be less thm 30 mtrs. Based on the aforesaid guidelines, PESO has issued

a circulc11· bearing no C.VIII(3) 125/Circular/Petroleum dt 9.9.2024

whereby 3dditional safety measures for setting up of new Retail Outlet

within the radius of 30-50 mtrs of residential areas, school, hospitals (10

beds and 1bove) have been prescribed. Copy of PESO Circular bearing

no C. VII 1(3) 125/Circular/Pctrolcum dt 9.9.2024 is annexed as

Annexure R7-5) In view of the above, it is very clear that the Retail

Outlets c1n be established even within 30-50 mtrs of radius of school,

residenti,J area and hospitals ( 10 beds & above) by taking additional

safety me:asures as prescribed by PESO in line with CPCB circular. As

such the :Jroposed site in the instant case is meeting the norms and NOC

granted by DM ,vas in line with CPCB guidelines.

REPLY ON MERITS: 
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BEFORE THE HON,BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI. 

ORIGINAL APPLICATION NO. 408/2023 

HARVI DI:::R SI GI-l APPLICANT 

VE RSUS 

STATE OF HARYA !\ & ORS . RESPONDENTS 

AFFIDAVIT 

I Prashant Singh s/o Sh Charan Singh, aged about 42 years working as the 

Chief Manager (Retai l Sa les). Panipat Di\'isional Office. Indian Oil 

Corporation Ltd .. Village Bohli. P.O . Panipat Rclincry. District Panipat 

1-laryana. do hereby so lemnly anirm and declare as under: 

'hat the deponent has read and understood the content of the application 

ti led h~ the applicant' complainant in the above-mentioned application 

and is tiling thi s reply. 

C. That the accompanying Reply has been drafted by my counsel under my 

instructions and the contents or the same arc true and correct the same 

may kind!) he read as part und parcel ol" thi s artidav it. 
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1 8 SEP 2024 DEPONENT 

io~Nri~Y.tAE .. Ex.Ec·u:r;;;: ·:.:~: · ·>.;;· ; ~ ~· ;·;·~;~:;~o·.~As· 
SIGNED IN MY P~ES>:.NGt 
VI NOD KUMAR TIWII.RI. Adi'X~te ~:eg No .~1 ,1 512 
'IQTARY PUBLIC (r:itYJ DELHI\ 
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ANNEXURE R7-1

t,.'5', f'lo. __ .......,_ __ 

DateJ6/o 5" /,-111..'5 
f ' 

Subj!'c!: - l:;suance of NOC for development of proposed retail out let sit uated Between 
Jagadhar i Bus St.ind to Aggarscn Chowk on  NHJm.-i-1.400(RHS) .it 
Village/Town J3gadhari, Dist rict Yamuna Nagar(Haryana). 
In reference to application No. P0.O/RO/Jagadhari dated 11-07-2020 Submitted 

by Deputy G�:.eral Manager(Retai Sales), Panipat Divisional Office, Panipat read with Rule 

i <14 of the Petroleum Rules, 2002, there is no objection for granting lcence under the 
Petroleum Rules, 2002 to Deputy General Manager(Retai l Sales), Panlpat Divisio nal 
Office, Indian Oil Corporation Limited(M.O), Panipat M.irkcting Complex, Viii. Baholi, 
Post office Panipat Ref inery, Olstt. Panipat (Haryana) for storage of petroleum produc!s in 
1!1elr premises at Under Property IO-131C4U3(PPID WITH EQUAL LENGH J 131 
C0004U0003A,Vil lage/Town Jagadhrl District Yamuna N agar, Haryana. Afler taking into 

consideration the reports received from the variou$ departments. No Objection Certificate for 

:he inslaHalion of Retai Oullet at the proposed site given in the layout plan (copy enclosed) is 
hereby granted subject to the following conditions:-

1
1. That the owner of the retai outlet wil adhere the. noi:ms of the Environment (Pr.olection) 

Act, 1986,water act, 197 41 Ai" Act. 1981 and. win not sta,t any polluting process without prior· 
permission of the Board, O.G. set to be installed should be adhering to the. Noise .standards 

. as well as emission standards. 

2. In complance � Hon'ble NGT ord¢r .dated January 18, 2019 in OA No. 8Sl'.?.019
the g uidelnes is.sued by the Central Polution Control Board, Delhi vide letter No.

f 8-13011/ 1/2019-20/AQM/10 80 9 dated January 07, 2020 if the said company/owner of the 
I retail. outlet faked to comply the sa.id 9uidl!lines the NOC would t,a revoked automatically 

without priQr informa�on(copy enclosed) and wil follow the condition mentioned in the 

Memo No. HSPCBIYMN/2020110769 daied 16-03-2021 {Copy enclosed) received from 
Rl!gional Oflicer. Haryana State Polutlon.Control Board, YamunaNa9ar. 

3. I The company will install fire safety arra�ments/equ"ments as per the instructions of Fire 
i Station Officer, Yamuna Nagar gi�n in their let ter No. 167/FSY/2021 dated 26-0 3-2021 ]
I (copy enclosed). . j

4. [ That the company win follow the instructions issued by the Department of Ministry of I
i Environment. Forest and Climate ChaOQ�, Govt. of India, Integrated Regional Orfice, 

Chandigarh vide letter No. 9-HRB06312023-CHA dated 28-0 3-2023 Which is received 
thcough Dy. Conservator of forests, Yamunanagar. Forest Division Yamunanagar vide
through office Ends!. No. 7218-20 date<! 31-03-2023 (copy enctosed) .

IS Tho! the compan'J/0.-mer wil be bound to folow the _order thai may be passed by the 

i Hon'ble High Cour t of Punjab & Haryana in writ petition (c) No. CWP- 15813 of 2020 -
HarJinder Singh & Other V� S"'te ofHaiyana and Others as per ilffidavit mentioned by the 
applicant. 

6, mat the company Ylil ronow the instructions issued by the Project D irector, NHAI, PIU 
Chandigarn vide letter No. NHA_I/PIU/ CHO/11162/RO/PPINH-73A/58 dated 23-10 -2021 

(Co;,y enclosed) 
7. The Oil Company/ Owner of the property may const ruct or  develop li1e fuel station/private 

property along with its access as per approved drawing at their own cost within 12 months 
from the date of is:;ue of provisional permission for access: In case. the construction Is not 
do:,e in one year, the provisional approval shall be dee.:ned tn be car.celled, unless 

renewed by the Highway Administration. 
-·· 
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8, That the Oil company/Owner shall arrange all the clearance required (if any) for t 
constr1.;ct,ng the proposed access as per approved drawing himself. The Oil compan1' I 

applicant shall a!so arrange for shifting of utilities if required at his own cost as per the 
directicn of u,e concerned department. 

9, That the Oil company/Owner shall not do or cause to be done, in pursuance of access
pem1lsslon. any act by which safety and convenience of traffic on the Highway shall be
disturbed. 

1 0, That the Oil Company/Owner shall arrange ail the clearances including forest clearance (if 
ariy) required for constructing the proposed access as per approved drawing himself_ The 
applicant snal! a!so arrange for shifting of utilities if required at his own cost as per the 
direction of the concerned department. 

1 1 ,  That tho Oil Company/owner shall do necessary alternation including complete 
remavalishifting of the approach roads at its own cost if so required by MinistryiNHAI, for 
the development of National Highway or in the interest of safety in thls section. 

12 ,  That the O!! Company/Owner shall not do or  cause to be done in  pursuance of  the access 
permission any acts which may cause any damage to Highway. 

13  That the Oil Company/Owner shall while utilizing pennission shall observe guidelines 
relating lo safety and connivance of traffic of the Hlghway, hygiene {ln accordance with the 

i requirement : of Swachh Bharat Abhiyan), prevention of nuisance and pollution on the 
Hignway. 

14, That the Oil Company/Owner shall ensure that proposed service road shall not be used for 
parking purpose and there is no overflow of vehicles on approach road. 

15. That there shall be adequate drainage system on the access to the private property and
inside its area so as to ensure that surface water doesn't flow over the highway or any
water logging takes place. 

' 16. , Regarding traffic safety, all safety features shail be as per the approval plan to the 
satisfaction or NHAI or its authorized representative. 

17. That height restrictions of building structure shall be as per local Govt guidelines and the

I buiidlng line shall be as per the statuary requirements and !RC guidelines.
1 8, j lf any increase in license fee/bank guarantee or any discrepancy found in calculation of fee 

I in fl..ture/!ater stage, ovmer of the private property \viii be liable to pay the same.
19, Tt1at tile 01! Company/ Owner shall install all the requisite road signs as per IRC:67 & 

provide road marking as per IRC:35 & in accordance with the Ministry's guidelines dated 
26-06-2020 to the satisfaction NHAL 

I 20 : That :he provisional approval/NOC shall be deemed to be cancel led if there wi!I be any
I vioiat1on of the any applicable law(s),

�:i,;; 
In addi:ion to the above, all other terms and conditions imposed by the Government 

ii m ttkl' to time wrn also be applicable.

Ii Hence the company is directed to furnish the com !iance p re art about p Iha 
v-: G.��JJ ,s of the NOC before starting the oper.:ition of lhe Retail Outlet. 
:::J��,..::;;:, if rmy condition mentioned above is breached, the present NOC shall be treated as 

withdrav;n/cance!led. 
11 

Ois�agistr�t7Yamuna Nag�
Enclosure: - As above/Site Pla11 
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'-'> � • )J I >lfto i,mrr • s 

�"'1�1<T. «�1;1'f, I f-sr Y1 (l D - 'P ;.���.:\!�! .. 
/l0r112Jl. -=-· -Deputy General Manager(Reta1l Sates), 

Panipat D_ivisional Office, Indian Oil Corporation Umrteci{M.D}, 
Panipa! Marketing Complex, VU!. Baholi, 
P_ost office Panipat Refinery, 
[)istt. Panipat {Haryana) 

jS3 

"1 <1>T<1fm:r 05 "P  W<ff<!i 45/,j\o\'<fo,:o � 1s,os.202s i;m SifR\ llft
.r,/ l/'!.3!T'11 mm 11,i,\ � I

,rrq,;'f w,10 f<lxJi amrr li . Ji!, 3!ftl<llr -" <l>l'IT<'f<l ,t< '!Si ,;,'IT<!\ 
.:s/'G'tO\rz:l'ff�O ftr,f<p 15.052023 GRf Under Property ID-131C4U3{PPIO WITH EQUAL 
LENGH J 131 C0004UODG3A '!T<f/m;,- ut7ITER\'. f<lim � � ij IOCL q,"T'Jt 
'l7lT m � R'l,1 $ r.Ji! OF!lffl !lllfO[ 11'1 "1rt) f.;;,ir 'f<!T Sal I 

sB GR Application No 408/2023 i! 'JT'f'1t� � ,ft" i])"j,•ld (NGT) <f; 

':TT! fs-fi;;; 31.05.2023 'l'T qJffll 3JJW llft "1<'!'!l Ti � W'1fu W l/;,i;J f.RleJDT 

ro:at l!l'<i s'T '1\f. � � <lR i;t � 'f<!T It f<I, The distance of the audltotium

from the proposed vent pipe Ideation shown in the drawing of the retail outJer 2nd 

same was found approx U.3 JTleJer, In view ot position explained a�.ove !t is found 

::ia� the said rP.:tail fuel o-utiet is not meeting the required sitfng criteria distance as 

laid do\vn t,y central pollutlon control board vide memorandum dated 07-01-2020, 

c;of<l; "; �,r,:ih•rn 1mr amr li\,il r,q •F!Jllftr wu,,r '!Si ,i, f<l-5 •io 2 Ii fBm 'f<lT ,n 

f<,; in co'Tlpllance of Hon'ble NGT order dated hnuar; 18. 2019 in CA N-:i. BS/2019 
the guid{::1;11�� issued by the Central Polh.,tion ContrQI Board, Delhi vfde letter No, B�-130l1/1i20i9-
2DJAQYJ10809 dated Januaty 07,- 2020 if the. said cornpony/owner of the retail cutlel failed to 
corn;.\y the said gudellne.$ the- NOC wou\d t1a r.v�ked :auto:naticaUy witnout pnor infonnat1011 

�i<r �•Jtf � 1't �cftt � 2aoe.2c23 \flt T$ .,:,q•F-�&111:fm -� 
lll � ii, 1P. � SA2/"o)� .� 28.06.2023 <l' '1l"R Si llNf �{ t <F 
-::iv� tlndr.r ?rope.tty JD-1.31C4U3(PPiD- WlTH EQUAL LENGH J 131 C0004U0003A 
'ml/ >ITT- vf'll<Rf. fu-oll � �} *. IOCL -..\\ "'1T � 3!Rl<:Bc '1'lP. 
,;, F,ril 1'I � ,t 'R 'A1'l! ,s/1\lolf('lo,:o � 1s.os.2023 ,;; ;;m s;rm fil,<ll
m;r o,-rnf/, WlPI "f <lTT W'f ll'rrlf ,< f.'lffi! 1l!,,,J '11RIT t I 

I 
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IN THE COURT OF 

Suit /Appeal No /CWP 

In re: 

VER S US 

33 
FIR NO  ...................... 
U/S............................ 
P.S............. , ............... 

JURISDICTION of 20 

. ..  . . Pltff/Appllt/Petitioner/Complainant 

Defendant/Respondent/Accused 

KNOW ALL to whom these present shall come that I/We 

the above named ...do hereby appoint 

DIVYE CHUGH AND ASSOCIATES 
Office E-56 Basement, Lajpat Nagar II, New Delhi 110024 

Tel +91 9971920913 
Email: cli111•l1 di, 1 c: o :•11wil.cll111 

DIVYE CHUGH- D/965/2008, MANISH SHARMA D-864/2011. AJAY MISHRA UP-3805/14, PREENA KASHYAP- 
D/9350/2021, SHAILESH CHAUHAN D/7531/2021 

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorized 
him:- 

To act, appear ard plead in the above-noted case in this Court or in any other Court in which the same may be 
tried or heard and also In t1e appellate Court including High Court subject to payment of fees separately for each Court 
by me/ us. 

To sign, file verifi and present pleadings. appeals cross objections or petitions for execution review. revision, 
withdrawal compromise o· other petitions or affidavits or other documents as may be deemed necessary or proper for 
the prosecution of the said case In all its stages 

To file and take b3ck documents to admit and/or deny the documents of opposite party 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise 

touching or in any manner relating to the said case 
To take executior proceedings 
To deposit, draw and receive money, cheques. cash and grant receipts thereof and to do all other acts and 

things which may be necessary to be done for the progress and in the course of the prosecution of the said case, 
To apprnnt and Instn.Ict any other Legal Practitioner, authorizing him to exercise the power and authority hereby 

conferred upon the Advocate whenever he may think It to do so and to sign the Power of Attorney on our behalf. 
And I/We the und.:!rsigned do hereby agree to ral1fy and 

confirm all acts done by thE- Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents 
and purposes 

And I/We underta�e that I / we or my /our duly authorized agent would appear in the Court on all hearings and 
will inform the Advocates for appearance when the case is called. 

And I /we undersi:;ined do hereby agree not to hold the advocate or his substitute responsible for the resul: of 
the said case The adjourrment costs whenever ordered by the Court shall be of the Advocate which he shall receive 
and retain himself 

And I /we the und3rsigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to 
be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until :he 
same is paid up The fee settled is only for the above case and above Court I/We hereby agree that once the fee is paid, 
I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more than three ye�rs. 
the advocate shall be entitled for additional fee equivalent to half of the agreed fee for every addition three years or i:tart 
therenr. 

IN WI INI'.SS WI 11 RI'( i1 ·I/Wedo hen::unln sel 111>/our hand lo Lhese presents the contents of which have been understood 
b) 1neius 011 this I (1th d.i) lll' ';cp1c·111her 2(1�.j

Advocl\te Manish Sharma 
D/864/2011 

SHAILESH CHAUHAN 
D/7531/2021 

] 
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